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HON'BLE MR. JUSTICE A. K. YOG, MEMBER-J
HON'BLE MR. K. S. MENON, MEMBER-A

Heard Shri P.

K. B5ingh, learned

counsel for the applicant.

In the absence of pleadings, no

contempt is made out. Learned counsel

wants time to file fresh contempt. No

amendment can be allowed.

Contempt Petition is dismissed.

However, liberty
applicant to file
petition.

(K. 5. MENON)
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